
NOTICE 

                        Minutes of the meeting dated 13.5.2016  of Hon’ble Committee re-

garding Constitution of Commercial Division and Commercial Appellate Division for 

Punjab and Haryana High Court under the Commercial Courts, Commercial Division 

and Commercial Appellate Division of High Courts Act, 2015, (No. 4 of 2016). 

x          x          x          x          x          x 
          

 “We are informed that notifications for constitution of Commercial Courts in the 

States of Punjab, Haryana and Union Territory, Chandigarh have been issued by the 

respective State Governments. 

 

 Copy of the minutes framed by Hon’ble the Rule Committee has been pro-

duced.  The Hon’ble Committee has framed the Rules regarding the procedure for 

filing and conducting the commercial disputes in this Court in the Meeting dated 

06.5.2016, which have been approved/seen by Hon’ble the  Chief Justice vide orders 

dated 10.05.2016.  The Hon’ble Committee has also approved the nomenclature of 

various categories of cases to be filed before the Commercial Division and Commer-

cial Appellate Division.  NIC is directed to create categories of such cases and devel-

op a software programme in this regard.  

 

         It is recommended that Commercial Division consisting of a Single Judge may 

be constituted to exercise the jurisdiction and powers conferred on it in terms of Sec-

tion 4 of the Act.   

 

         It is also recommended that Commercial Appellate Division consisting of a Divi-

sion Bench may be constituted to exercise the jurisdiction and powers conferred on it 

in terms of Section 5 of the Act.   

                  x          x          x          x          x          x          x          x          x          x           

 The registry has sorted out cases of various categories and has given the fig-

ures that as many as 59 Civil writ petitions relating to banks/financial institutions mat-

ters, 22 writ petitions relating to tender matters, one civil original petition pertaining to 

Patent Act, 34 civil writ petitions relating to PUDA/HUDA/GMADA matters, involving 

amount of rupees one crore and above are pending in this Court.  These matters may 

fall under the definition of Commercial disputes and be listed before the Commercial 

Division (Single Bench) after verifying the facts of the cases”. 
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                     JUDGE                      JUDGE               JUDGE                JUDGE 
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                                                                                REGISTRAR (JUDICIAL) 
 


